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IN THE CENTRAL ADM INISTRAT IVL TRIBURAL,JODHPWR BEMNCH,JODHPK .
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Date of Decision: 05.2.2002
OA 340/99

1, Al1ll1 India Posts & Telegraphs and other Central Govt,
Peunsioners Welfare dssociation Jodhpu through its
Secretary 3hri K.l.Déve, retired Asstt. Postmaster
Gereral, Rajasthan Circle, Jaipur, r/o Dasgpan House
Loco Road, Jodhpur, .

2 Shri Bhagwan Singh Choudhary, C-4 FMasuria UIT Colony..

Jodhpur, -
e Applicarts

= &

1, Union of Imdia throwgh Secretary, Ministry of
Communicaticns, Departmemt of Posts, New Delhi.

2. Secretary, Min. of Health & Femily Welfare, Deptt.
of Health, Nirman Bhawan, New Delhi.

Zecretary, Min. of Personnel, Public Grievamxes &
Pensions, Deptt. of Pension & Pensioners' welfare,
Ioknayak Bhawan, New Delhi. '

Dy .Director General (Medic&l), Dptt. of Posts, Dak
Bhawan, Sansad Marg, New Delhi. '

Chief POstmaster General, Rgjasthan Circle', Jaipw,

Postmaster General, Rajasthan Western Region,Jodhpur,

Postmaster General, Rajasthan Southern Region, ajmer.

.+« Resgpondentse..

CORNM 3 .
~ HOW BI.E MR «JUST ICE Q.PL.GARG, VICE CHARMAN
A . HOK' BLE_MR AP« J®GRATH, ADMINISTRAT IVE MEMBER
S\ Z ke :
o Q For the Applitants eo. Mr.Kamal Dave
o ’ i N
For the Respondents o ss Mr.Vinit Mathur
. _ . s
OR D ER [}3 ._ﬁ\j_, 1‘. -

PER HON'BLE MR ~JUSTICE O.PJGARG, VICE CHALIRMAN

This OA in a représentative capacity'his been f£iled':

by the A1l India POsts & Telegraphs and other Central

$

Gover nment Pensioners' Welfare Associlation, represented by

. . [ 24
its Secretary Siri K.L.Dave, applitant No.l, amg as well as

b Shri Bhagwdh

.
Sy

Sdngh Choudhary, appliant No.2. The spplicants




“ 2 -

are claiming the facility of payment of Rs. 100/- per
month in view of the fact that practically there vere
no dispensing facilities available in the local muni-

cipal limits of the City of Jodhpure.

2, We have heard Shri R.L. Dave, applicant fo. 1
in person, assisted by fir. famal Dave, Advocate Ledrned
counsel for the applicants as well as Mr. Vinit Mathu,

lezr ned counsel for the contest ing respondents.

3. It is an admitted fact that earlier a dispensary ©
was located &t Bhagat-Ki-fothi, which perhaps was
inconwvenient for ‘the pensioners on account of distance

factor. 1n order to obviate the inconvenience caused

to ‘the pensioners, the dispensary has now been shifted
to the Railway Roaa, which is now easily accessible
to ithe pensioners. Since the facility of dispensary
has been made avallasble to the pensioners within the
municipal limits, they are not entit led to the payment

of Rse. 100/~ per montih, as claimed by them in this CA,

h‘
’\ 4, The OA turns out to be completely meritless.

b It is accordingly dismissed with no order as@
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(hoPo NAGRATH) (CUSTICE QuF . GARG)
Adm . Member Vice Chairman



